Central aéministrative Tribunal
Patna Bench

"CCPA No.s 40 of 1997,
(Arising eut of 0.A No.: 398 of 1996) ,

(Patpa, this Tueséay, the 13th Da¥ of Jamary, 2005) .

CO R A M
Hon'kle Smt. Shysma Ddgra, Member (Judiciel),
Hon'ble Shri 'Mantresbwar Jha, Member (Administrative),

P OK .Sinhﬂ
VE&a

Shri A.S5.Cupta, Chief Persennel Manager, Fairlee
Place, Calcutta & Ors.

Coun'sel for the applieent, : Nene,
Ceunsel fer the respendents. : N e ne,

O R w £ R
(ORAL)

Shyama_Degra, M(J) _,g'-. This centempt petitien has been

filed ir.i'tne year 1997 fer non-cempliance of the erders
passed by this Ceurt in OA 308 of 1996 decided en 24.,10,19%6
wheredy the respondents were directed te re-£fix the pay

of the applicant en the basis of Rule 1313(FR 22) of IREC
which was c@rrectly >r—ejfv1ected in Ar;nexure_)./é of the -
applicatlon. The respendents were al so dirscted to pay

oth®r mencétary penefits acc@rdirwly/ Whic!a is reflected

from the said erder, : : _ ‘
2. Since thepetitioner er his ceounsel is n;atl
present today, therefere, it éppears that the petitioner
has lest interest in pursuing this matter. Therefers, we
are net inclined te‘préceed further in this matter at this
sta§e i.e,, after lépse of seven year, HeWever, it is made
clear that in Case the sald erder is net complied with by
the respendents till date, the pﬂtiti@ner is at liberty teo

spproach this Court again if he is so advised.
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3. k\/ﬂqu’. W%Ph this, this centempt wetitien stégis

dispesed of witheut issuin® netice to the respendents.

~N
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(Manc resfwar Jha) /M(A)
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(Shyama Desra) M(J)




